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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
CUTTACK BENCH 

ORDER SHEET 

C 	Appiication No...4 of 200 

Applicant (s) ...... ..................................................... Respondent (s).. .. 

Advocate 	f ~ 	t 	
Advocate 

for Applicant 	 for Respondent (s) 

NOTES OF THE REGISTRY 	 ORDERS OF THE TRIBUNAL 

Ordr dated : 4.1.05 

Heard 3hri N.R.Rutray, Id. Counsel fr the 

a22.Licant and Shri R.C.Rath, tad. standing Counsel 

(Dri whom a 	3f the O.A. has been ser'ed) :)Prthc 

on behaLf of the Res.?ondents-Reilwas and oerused the 

records placed before. 

In course of hearing 5hri Rath pointed out 

that as er the orovision of the scheme for rant 

of A.C.P. to the railway servants, a 3creening 

Committee has been Set up by the Standing Ccnittee, 

which meets twice a yar (durin the first week of 

January of the previous Financial Year and during 
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Orders of the Tribunal 

the first week of July of any Financial Year) to 

rocess the cases. it is in this connection, Shri 

Rath submitted that the matter may be forwarded to 

the Committee for considering the grievances with r 

regard to ACP, as raised herein. 

Having beard the 11. Cinse1 of both the side S 

we dispose of this ).A. with direction that the 

application be sent to the 3creening Committee to 

be held in the month of Janary,2O05 to consider 

the case of the aoiicant. A copy of the J.A. may be 

treated as part of the representation to be out ip 

before the Committee. 

With the observation and direction as iade 

above, this 3.As  is disposed of at the stacTe of 

admission. No costs. 
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